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Original Application No. 1124 of 1994

All ahabad this the__20th _ day of _July, 2000

l"bn:ble Mrﬁéthli NaqVi, ndllber {J)
Hon'ble Mr.9. Biswas, Member {

-

Manju 2ingh, wife of Vijai Kumar <9ingh, resident

of

Vill ageand Post Uffice hajwari(Chaubeypur )uistt,

Va,r anBSi-

Applicant

2e

Se

4

Ver sus
Union of Indiag through the Uirector General,
Post Uffices, Uak Bhawan, New Del hi,

Post Master General, Allahabad Kegion, allahabad.
seniocr superintendent of Post Uffices, Varanasi
LDivision, Varanasi,
Anil Kumar <9ingh, son of Late ard Ham Nath aingh,
EeUeBsP. Mo Village=Rgjwari via Sayed Raja, wistrict
Var anasil,.
Respongents
et s et T B

Oh p ER \ Oral )

By Hoh'ble Mr.3.Kel. Naqui, Member (J)

On 14,10, 1993, 20kl ohiv Nath dingh,

E,J.B.,P.M,, Rajwari retired, for which a vacancy
was there to be filled, Amongs the candidateste

S

to this post, the applicanteamt.Manju

3ingh abd respondent no=4-3hril Anil Kumar >ingh

were also the aspirants alongwith 8 others.
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}J shri Anil Kumer Singh was appointed being found
most suitable candidate fulfilling all the cond=
i "itions required for the post. Ihe gpplicant
amt Manju 2ingh has challenged this appointment
cl aiming herwself to be a better candidate for
— having secuw ed more $&whper centage of marks in
the high 3-chool examination than respondent no.4

and ful filling the other requirement for the post.

2% lhe respondents have contested the case

and filed ocounter=affidavit with g chart annexed as
ahnexure CeAe=2, giving detaills of all the candidates
for the post and pleaded that among all tne candidstes,
ahri 4Anil Kumar oingh was found &he most suitable,

. ' hence appo in’céd.

3. Heard, the learned counsel for the rival

contesting parties and perused the reord.

4, lt is true that amt.Manju singh obtgined
05.5% marks in the High 9chool whereas ohri ARil Kumar
2ingh got only 47.2 % marks and thereby if the edu-
cational qualification is the only consideration,
d&fiaidely amt.Manju 2ingh is the better candidate,
But amongst the other reyuirements, at the timeof
consider gtlon—for setectiofi, there was N0 perlmanent
'somce of income from landed property in the name
of the applicant - amt.Manju 2ingh, whereas respon=
dentenoc.4 was having agriculture land and income
therefrom. 1f the position of requirement 1is
ompared between the gpplicant and respondent no.4,

it is found that amt.Mandju 2ingh does mot ful fil
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One of the requirementsfor having income from
the landed property and, therefore, we find that

shri anil Kumsr 3ingh was definitely a better
candidate. Moreaver, after this 7 years time,

it will not be proper to unsettled the position

in respect of the employment of respondent no.4.

L For the above, the Vewe 18 dismissed.
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NO order as W costs.
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